
COMMI'.i''rEE ON PRIVATE MEMBERS' 
BILLS AND REOOLUTIONS 

FIRST TO Hundredth REPORTS 

(ENGLISH VERSION) 

Third WK . SABHA 



a>MMii'IEE ON PIUV ATE MEMBERS' ~ AND USOLVTIONS 

(f1lllt .... Wm) 

nrrY-SEVENTH REPORT 

I. the Chairman of the Committee on Private Members' Billa and 
Biell6hd:lom. having been autboriwl by the Committee to pr1• •t the 
Report Oil their behalf. present this Fifty-seventh Report. 

2. 'nae Committee met on the 6th Jan1111'J, 1976 for-
L Eumtnation of tho tollowing Constitution (Amendment) Bitls 

under Rule 2M(l) (a) of the Rules of Prooedure:-
(1) The eontt1tut1on fAmendmentl Bill. um <A~ 

of arti& 324) by Shrl Madhu Umaye. 
(2) The Constitution (.Amepchpent) Bill, 1975 (A,....._,. 

ot amela 74 PCl 183) by Shri C. K. Cbudrappa. 
(3) The Constitution (An\endment) Bill, 1975 (A~ of 

article 324) by Shri c. It. Chandrappan. 
(4-} The ColllUtut.ion (AmeDdment) Bill1 1975 (Amenchnftt t1I 

anicla 81 ... 82) by Shrl c. JC. Chmwhappm. 
(5) 1'le Conatttutlon (Atrlendnleftt) Bill. um (I~ of 

MtD amc&e 3'2A.> b)' ~ c. lt. Chandrappm. 

n Further examination of the Constitution (Amendment) -
Ur75 (A~ of article 79 and omillion oj amcle 80, etc.) 
by Shri C. K. Chandnppan unc:ler Nie 2"(1) (a) of the Rules 
ol Procldure, consideration of which waa pGICpoaed at the 
sitting of the Committee held on the 8th May, 1975. 

~ of c~ (Amendment) sui. 
a '!be l.&mben-in-charp of the Billll were invited to attend the aft. 

ting. Shri C. K. Chandrappan attended. 

4. 'Jhe COmmittee conaldered the Bills wl arrlwc1 at the toDowtnr 
hdmea aa a rault of their examination of the Billa:-

~ ot cu C~ 
(1) Tbc Coutttutoton (AmlDdment.) Bill, 1975 (A~ ot 

4'f'dele Dl) by Sbri Jladbu Limaye. 

The B1D aeeb to diend ardc1e m of the Conat.ltutlon with a view 
to provide thst the Election Comm•uton shall consist of the Cbief Electioni 
Cmm>tntoner and two other Election Commissioners to be appointed 
by the Premdent on the advice of a Selection Board con.st.tin, of the 
JeMer of ~ Go\lamneut Party In Lok Sabha and the leader o oppo.1-
tlria and the Chief Juattce of tidla. ·-Tbe Committee trick their 52nd Bepon recommended that Shri Madbu 
Umaye might not be permitted io fnt?Ocium the BW durtna the Tbir1eentb 
S!IFnn • It attxa:tea rule 338 sfnee the queftton ndlecl in it wu llJbl.. 
tantialll.J.dentical to the questipn ta.iRd in tbe Constitution (Amemd-memt ~ 19'12' (Amndtllint ~ a.r$:le 324) by Sl1l't It P: mznainbl, 
~ tbe matfon tor comlderatb> of which •u negattvcd by Hou. 

the samr rellloa on tbe 7th March. 1975. 
[P.T.O. 
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A. Sbri Madbu Ltma,e'• Bill does not attnct rule 338 now, tbe Cam-
mittee, after' eomldertaa all Mpeda of tbe Bd1, recw11naeod that tbe 
Member milbt be permitted to move for leave to introduce the Bill. 

(2) Tbe CclmUtutioD (AmeMmeat) Bill, Im (Atnr....,_. of 
articles 74 - 183) by 8bri c. K. Cbandnrppml. 

Tbe Bill .... to nstr'.ICt tbe ... of the Council of IOnilt.en at Ule 
c.entre and tn the Statea to 10 per amt of the strength of the Bou89 of 
the People am the Legillatm A9mlblies of the Stat. rwpeeUvel.J. 

After CODIJdertna all upeeta of the Bm. the Oommlttee feCO'iillwvl 
that tbe Member mtaht be pe1 mttted to move for leave t.o introduee the 
Bill 

(3) The Comtitution (A,,....tment) Bill, 19'15 (Amndmellt of 
ar«de 324) bJ Sbri C. K. C!landrappan. 

Tbe BW ...a to amend articla 324 of the Comtitution with a view to 
provide that the DecUon Commt•on sbaJ1 CODSlllt of the Chief Electian 
Commialtoner and two l2eetlan Commiaioners, whole appointment m.11 
be ID.Ide by the Pr8ident on the recommendaUon of-both mn- of. 
Parliament, and that penons who are Government oftlciala or rettnd 
Government oftlciala shall be ineligible for such appointment. It allo 
provldet for the eonltituUon of AdvUory Councils at the Centre and tn 
the Stat.I to be UIOdatod With the work of the Election Commiaion and 
also for rfttewb&I the fundlontn& of tbe electoral.,...._ 

After camlclertna all ... of the :em. the Committee recommend 
that the Member mllht be patmittld to move for lave to fntroduee the 
Bill. 

(4) The ComUtutkm (Amend'Nlrt) 801, 19'7& (A~ of °'*"" 81 - 82) by Sbrt c. It Cbandnrppml. 

Tbe Ball ..a to amend artlc1el 81 and 82 of. tbe CamtituUon With a 
view to ~ for a larpr HcMlm of the People by ~ one ... t 
for nery flve 1alr.ba of voten and more rwprwnaatbi to Union tmrtto-
a.. 

After CODlklerfDa all upedl of the Bm. tbo Committ.e J"IMl!llD9Dd 
that tbe Member ml&bl be permiu.d to move for leave IO iatroduce the 
Bill. 

(&} The Constitution (Amendment) llill, 1975 (l~ of Mt.C 
article M2A) by Sbri C. K. Cbandrappan 

Tbe BtU ... to amend the Camtltutton with • Yin• to pr.wide for 
the appointment by the President of a Spectal Ollcer for women who 
aba11 investigate an matten ~lating to the ~ provided for 
women under the Conltltutlon and ahal1 report to the Pri8idmt, who. 
ab.all caute the report to be laid before Parliament. 

After CODliderlq all upec:ta of tbe Bill, the Committee recanmCDd 
that the Member might be permitted to move for leave to introduce the 
BtU. 
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I. Sarvuhri Sommth Otatterjee and lndnjlt Gupta were ilm1*l to ams their views cm the proviliona of the :em. 'Ibey attended the sitting. 

T. After beariDc Sarvubri Somnatb Chatterjee and Indrajlt Gupta, 
die <)wmniU. postponed further CODlldenticm of the Bill to tlMtr next 
llttme. • J... ' . . ... -

ltecoM ....... "°"' 
a. '1'be Committee reconP'Mftll that Slrftlbrl lladbu I.imaJo and C. 

It. CbaDdrappan be permiUed 1lo move for leave to tntnMluee their Con-
ltitlitian (Amendment) Billa. 

Nsw Dam; 
, ... .,.,., 1IN. 
5iiM 18. UM (&ilCCl). 

GMGIPHD-Lino (JIS)-1818 LS-7-1-.,._. 
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